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The motion was negatived.

[M r. D e p u ty -S p e a k e r  in  the Chair}

Shrl K. C. Sodhla: I want to put one
question: how many have remained 
neutral?

Mr. Deputy-Speaker:
c o u n te d .

We hsvd not

BUSINESS OF THE HOUSE
Shri Nambiar (Mayuram): In the

list of Business circulated there ere 
r.inteen Bills to be introduced. But, 
unfortunately, as the rules stand at 
present they cannot be introduced. 
Therefore, something must be done to 
give the private Members an oppor­
tunity to Introduce their Bills. I
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would, therefore, request you to con­
sider that as in the House of Commons 
at least one day every week may be 
allotted for Private Members’ business 
and in regard to Private Members* Bills 
a Standing Committee may be appoint­
ed to scrutinise them, in the first instan­
ce. The time-limit for discussion may 
be fixed for each party so that all 
hon. Members may get an opportu­
nity to represent their case, to intro­
duce Bills and canvass opinion. Other­
wise it is a very difficult thing. There­
fore, I would request you to consider 
and refer this matter to the Rules 
Committee and see that some ad­
vantage is given to us in that respect.

TO jfWro
iTT̂  arrr *317̂

I 'TT ^  arrr ^  ^

^  ^  ferr «rr Pf

T?: i

^  A' ^

^  ^  fw w ff
% S R ^ ^  ^  t  ^
w  ^  f w  ^

^  I w r v f

?rff t ,  wtPF farvflwt %
^  ^  f w  t  I

TT ^  arfWT
t ,  ^RTTT ̂  I ^

^  9rTT3R T̂*IT 3IT

^  *FT t ,  ^nriT^ W
^  «PT q f w >  ^
ftr f̂ RT
^  spt ^
^  ^  f*RK ^  I

Mr. Deputy-Speaker: It is no doubt 
true timt in the Order Paper there

are 18 Bills which have already 
been introduced and are stand­
ing for consideration. There are a» 
many as nineteen Bills which 
have still to be introduced. For two 
or three sittings the one Bill which 
has Just now been disposed of has 
blocked the other Bills. So far as even 
motions for Bills to be Introduced are 
concerned, they cannot be made until 
all the Bills for which notice of con­
sideration has been given are dispos­
ed of. Therefore, there is no possi­
bility really of any of the other Bills 
to be introduced at all.

This is really a hardship. As our 
rules stand at present, to avoid any 
priority being given, all motions for 
consideration of Bills are put togeth^jr 
and put to ballot: those Bills that 
have to be introduced are put to 
ballot separately. If there are IS 
Bills for consideration, an hon. Mem­
ber in whose name a Bill stands, will 
have a chance of one in eighteen for 
his Bill being taken into considera­
tion. If, oji the other hand, the other 
Bills whic^T have to be introduced are 
also put in the same list, his prospects 
of getting a chance will be reduced 
from one in eighteen to one in thirty- 
seven. That is the difficulty envisag­
ed, for which the present rules pro­
vide.

However, this is a genuine difficulty. 
In exceptional cases the House has 
always given priority of consideration 
for a Bill. If a particular Bill stand­
ing in the name of an hon. Member 
is considered to be of exceptional im­
portance in the public interest and if 
all the hon. Members in whose names 
motions for consideration stand are ag­
reed the House can agree to its prior 
consideration and on two or three 
occasions during a whole period 
of thirty years such a permission has 
been given. This is a real difficulty.
I shall find out whether this matter 
cannot be referred to the Rules Com­
mittee with a view to mitigating the 
difficulty by hedging the time or limi­
ting the time for some of the Bills. 
Even if permission is granted to their 
introduction they should rank along 
with others for priority—they should 
stand in the queue in the order of in­
troduction. To that extent they will 
not compete with the others; at the 
same time their difficulty will be 
obviated.

I believe this is not a matter which 
can be disposed of off-hand. I wel­
come the suggestion that has been 
made that this may be referred to the 
Rules Committee. I shall consider 
Its reference to the Rules Committee 
and they may make a report to the
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[Mr. D^puty-Speaker]
House as early as possible after taking 
into consideration all the difficulties 
that have been expressed.

Shri Nambiar: You may also refer 
the question of increase of time al­
lotted to private Members..........

Mr. Depaty-£^^eakcr: That is a
matter which has to be considered not 
by the Rules Committee, but by the 
Government. If the Bills are so im­

' portant that is a matter which the 
Chair will consider in consultation 
with the Leader of the House.

Shri K. C. Sodhia (Sagar): Can we 
not consider that the Private Bills 
should not be allowed altogetherT

Mr. Djeputy-Speaker: The House 
wil now take up the Muslim Wakfs 
Bill standing in the name of Shri 
Syed Mohammed Ahmad Kazmi.

[P andit T hakur  D as B uargava
in the Chair'[

MUSLIM WAKFS BILL
Shri Kazmi (Sultanpur Distt— 

North cum Faizabad Distt.—South- 
West): I beg to move:

•That the Bill to provide for
* the better governance and admi­

nistration of Muslim Wakfs and 
the supervision of MutawalUs* 
management of them in India, be 
referred to a Select Committee 
consisting of Dr. Syed Mahmud, 
Shri M. Hifzur Rahman, Shri 
Ahmed Mohiuddin, Shri Gurmukh 
Singh Musaflr, Pandit Krishna 
Chandra Sharma. Shri Hira Val- 
labh Trlpathi, Maulana Moham­
mad Saeed Masuodi, Col. B. H. 
Zaidi, Shri Mohanlal Saksena, 
Chaudhri Hyder Husein, Shri 
Amjad All, Shri Syed Ahmed, 
Dr. N. M. Jaisoorya, Shrimati 
Subhadra Joshi, Shri C. C. Biswas, 
Shri S. V. L. Narasimham, Shri 
Atma Singh Namdhari, Shri Piare 
Lall Kureel Talib, and the Mover, 
with instructions to report by the 
last day of the second week of 
the next session.”

Mr. Chairman: I do not find in the 
copy of his motion before me any 
mention of the second week of the 
nc^t session.

Shri Kasmi: Instead of 81h May I
am moving '‘the last day of the second 

of the next session**.
] ^ .  ChMrmaii: Very well.

Shri KasBii: This Bill with
the permission of the House circulated 
for eliciting opinion. At the time I 
moved for eliciting opinion 1 had given 
a short summary of the Bill. I itiay 
just say that this Bill as a matter of 
tstct is the result of a study of all 
the Wakf Acts which are in force in 
various States. But there is a large 
number of States which have got no 
Wakf Act at all. And it was for the 
purpose of co-ordinating the various 
States in the matter of supervision of 
Mutawallis in the administration of 
Wakfs that it was considered proper 
to have a , Central Bill which can be 
applied to any of the States in which 
there is no Wakf Act at the present 
time. As a matter of fact for that 
very reason Delhi, U. P. and Bihar 
were exempted from the operation of 
the provisions of this measure in so 
far as they had Wakf Boards already 
cpnstituted in those places.

Now, a very large number of opi­
nions has been received. Some of 
them have already been circulated to 
hon. Members of this House. And 
hon. Members will find that the ma- 

them, with the exception 
of those that oppose it on sentimental 
ground, are in favour of the Bill and 
In favour of the principle of the Bill.

The only comments adverse to the 
Bill are in connection with the constitu­
tion of the Central Board, that it may 
prove to be an expensive one. But as 
a matter of fact, if you, Sir, will look 
to the scheme of the Bill, probably 
the Central Board will be the least 
expensive and will do probably very 
useful work.

In addition to the opinions that have 
already been circulated to the hon. 
Members there is a very large amounl 
of ooinion that has been received by 
the Government, which has not been 
published but which has been placed 
m the Library of the House. And 
from that it appears that a very over­
whelming majority of people is in 
favour of the constitution of Boards 
of Management to look to and super­
vise the activities of Mutawallis in 
various States of India. For this 
reason I do not think it is necessary 
for me at this stage to deal with the 
various points that have been raised, 
because it is for the Select Committee 
to consider them.

Mr. Chairmim: Motion moved:
“That the Bill to provide for the 

better governance and administra­
tion of Muslim Wakfs and ttoe 
supervision of Mutawallis* manage­
ment of them in be re to-
red to a Select Cpmmltt^ can-




